Company : CourtKutchehry

cCou 1“"i@@kut(:hehry Website www.courtkutchehry.com

Printed For
Date : 14/08/2026

(2023) 11 SIK CK 0019
In the Sikkim High Court
Case No : Criminal Appeal No. 18 Of 2023

Ramesh Rai APPELLANT
Vs
State Of Sikkim RESPONDENT

Date of Decision : 08-11-2023

Acts Referred:
Protection Of Children From Sexual Offence Act, 2012 — Section 5(m), 5(n), 6
Indian Penal Code, 1860 — Section 376(2)(f), 376(2)(n), 376(3)

Citation : (2023) 11 SIK CK 0019
Hon'ble Judges : Meenakshi Madan Rai, J;Bhaskar Raj Pradhan, ]
Bench : Division Bench

Advocate : D. K. Siwakoti, Yadev Sharma, Sujan Sunwar, Shakil Raj Karki

Judgement

Meenakshi Madan Rai, J
Heard Learned Counsel for the Appellant.
Issue Notice.

Mr. Yadev Sharma, Learned Additional Public Prosecutor is present for the State-
Respondent and waives formal Notice.

The Appellant was convicted of the offence under Sections 5(m) and 5(n)
punishable under Section 6 of the Protection of Children from Sexual Offence Act,
2012 and under Sections 376(2)(n), 376(2)(f) and 376(3) of the Indian Penal
Code, 1860 and sentenced accordingly. The Appellant is presently in Judicial
Custody.

Admit the Appeal.
Call for the records from the Learned Trial Court.
Paper-Books be prepared.

List the matter after the winter vacation.
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